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12.42 hrs.

PAPERS LAID ON THE TABLE

R e v ie w  a n d  A n n u a l  R e p o r t  o f  
H.r.C. L td .

THE MINISTFR OF STATE IN THE 
MINISTRY OF STFFL AND MINFS 
(SHRI SHAHNAWAZ KHAN) : On be-
half of Shri Mohan Rumaramangalam, I beg 
to lay on the Table a copy each of the 
following papers (Hindi and English ver-
sions) under sub-section (J) of section 619A 
of the Companies Act, 1956

(1) Review by the Government on the 
working of the Heavy Engineering 
Corporation Limited, Ranchi, for 
ihe year 1969-70.

(?) Annual Report of the Heavy Engi-
neering Corporation Limited, 
Rahchi for the year 1969-70 along 
with the Audited Accounts and the 
comments of the Comptroller and 
Auditor General thereon. [Placed 
in Library. See No LT—1013/71 J

R f p o r t s  u n d e r  A r t i c l e  151(1) o f
TH r CONSTlTUl ION

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI BALGOVIND VLRMA): 
On behalf of Shri K R. Ganesh, I beg to 
lay on the Table a copy each of the follow-
ing Reports under article 151(1) of the Con-
stitution :

(1 ) Audit Report (Civil), 1970 on Re-
venue Receipts (Hindi version).

{Placed in Library. See N o . LT—  
1014/71 ]

(2) Report of the Comptroller and 
Auditor General of India for the 
year 1969-70- Central Government 
(Commeicial)-Part V—Instrumen-
tation Limited, fPlaced in Libiary. 
See No. L T ~  1015/71.]

C o n c lu s io n s  c*  2 7 th  S ess io n  o f  In d i a n  
L a b o u r  C o n f e r in c e

SHRI BALGOVIND VERMA : On be-
half of Shri R. K. Khadilkar. I beg to lay 
on the Table a copy (Hindi and English 
versions) of the conclusions of the Twenty- 
seventh Session of the Indian Labour Con- 
ftovnot h*ld New Delhi on the 22nd and

23rd October. 1971. [Placed in Library, Set 
No. LT—1016/71.]

R e po r t  o f  Comm it te e  c n  G o v e r n a n c e  
o f  U n i v e r s i t i e s  a n d  Colleg es

THE DEPUTY MINISTER IN THB 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D. P. 
YADAV) : On behalf of Prof. S. Nurul 
Hasan, I beg to lay on the Table a copy of 
the Report of the Committee on Governance 
of Universities and Colleges—Part I— 
Governance of Universities, [Placed to 
Library. See No. L T - 1017/71.]

Pa s s po r t s  (Se c o n d  A m e n d m e n t ) R ul e s

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : 1 beg 
to lay on the Table a copy of the Passports 
(Second Amendment) Rules, 1971 (Hind! 
and English versions) published in Notifi-
cation No. G.S.R. 1344 in Gazette of India 
dated the 15th September, 1971, under sub-
section (3) of section 24 of the Passports 
Act, 1967. [.Placed in Library. See No, LT— 
1018/71.]

A n n u a l  R e po r t  o p  Ce n t r a l  Co a l  Mans 
R es cu e  S t a t i o n s  CoMMirrit, N o t i f i c a t i o n  

u n d e r  In d u s t r i a l  D is pu t e s  A c t , et c

SHRI BALGOVIND VERMA : I beg 
to lay on the Table :

(1) A copy of the Annual Report 
(Hindi and English versions) of the 
Central Coal Mines Rescue Stations 
Committee, Dhanbad for the year 
1970-71. [Placed in Library. See 
No LT—1019/71.]

(2) A copy of Notification No. S.O. 
3412 (Hindi and English versions) 
published in Gazette of India dated 
the 18th September, 1971 adding 
Security Paper Mill, Hoshangabad, 
to the First Schedule to the Indus-
trial Disputes Act, 1947, under 
sub-section (3) of section 40 of the 
said Act. [Placed in Library. See 
No. LT—1020/71.]

(3) A copy (Hindi and English ver-
sions) of the Industrial Disputes 
(West Bengal Amendment) Act,
1971 (President’s Act No. 8 of
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[Shri Balgovind Verma]
1971) published in Gazette of India 
dated the 28th August, 1971, under 
sub-section (3) of section 3 of the 
West Bengal State I egislature 
(Deligation of Powers) Act, 1971. 
[Placed in Library. Set No. LT- 
1021/71.]

12.43 hrs.

ESTIMATES COMMITTEE 

T e n t h , E l e v e n i h  a n d  T w e l i i h  R e p o r t s

SHRI T. A. PATIL (Osm?nabad) : I 
beg to present the following Reports of (he 
Estimates Committee :

(1) Tenth Report on the Minister of 
Railways regarding action taken by 
Government on the recommen-
dations contained in their Hundred 
and Nineteenth Report (Fourth Lok 
Sabha) on the Ministry of Rail-
ways Diesel Locomotive Works, 
Varanasi.

(2) Eleventh Report on the Ministry 
of Steel and Mines regarding 
action taken by Government on 
the recommendations contained in 
then Hundred and Twenty-sixth 
Report (Fouith Lok Sabha) on the 
Erstwhile Ministry ol Pelt oleum 
and Chemicals aud Mines and 
Metals—Geological Survey of 
India.

(3) Twelfth Report on the Ministry of 
Steel and Mines regarding action 
taken by Government on the re-
commendations contained in their 
Hundred and Twcnty-scvenlh Re-
port (Fourth I ok Sabha) on the 
Erstwhile Ministry of Petroleum 
and Chemicals and Mines and 
Metals (Department of Mines and 
Metals)—Indian Buicau of Mines,

12.44 hrs.

PUBLIC ACCOUNTS COMMITTEE 

F ouR T rtN T ii a n d  T w e n t y -h r s t  R e p o r t s  

SHRI SEZHIYAN (Kumbakonam) : I

beg to present the following Reports of the 
Public Accounts Committee :

(1) Fourteenth Report regatding action 
taken by Government on the re-
commendations contamcd in their 
Hundred and Twelfth Report 
(Fourth Lok Sabha) on Appro-
priation Accounts (P and T), 
1967-68 and Audit Report (P and 
T). I9C9.

(2) Twenty-first Report regarding action 
taken by Government on the re-
commendations contained in their 
Hundred and First Report (Fourth 
lok  Sabha) relating to National 
Malaria Eradication Programme 
(Depattment of Health).

CENTRAL SALES TAX (AMENDMENT) 
BILL

L m l n s io n  o r I imi io n  Piusm rA Ttos oi 
Rtl'OlU o i SLItCl CoMMirm

SHRI TR1DIR CHAUDTIURI (Bcr- 
hampoi e) I I beg to move :

“That this House do extend the 
time foi the presentation of the Re-
port of the Select Committee on the 
Bill further to amend the Central 
Sales Act, 1956 upto the last day of 
the fust week of the Budget Session 
(1972).”

MR. SPL \K l R • The question is :
“ Ihat this House do extend the 

time lor the piesentalu-n of the Re-
port of the Sc'cct C oninnttee on the 
1 ill fuithci to amend the Central 
Sales Tax Act, 19%, upto the last 
day of the fust week of the Budget 
Session (1972).”

The motion uas adopted.

12.45 hrs.

BUSINESS ADVISORY COMM1TTEF

Fn rH R e p o r t

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND 
TRANSPORT (SHRI RAJ BAHADUR) : 
Sir, with your Permission, I beg to move :

“ That this House do agree with the


